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CENTRAL ATMINISTRATIVE TRIBUNAL, FRINCIPAL BENCH,

NEW DELHI
G& 1558 af 1990 ' Date of decision Bth Jonualy,1991,
' y
- Ganesh Prashapd Khanna eses Aoplicant

varsus

1 Lts Gavernor of Delhi,thrgugh Chief
Sacratary,Oelhi administration,Dalhi,

2, Deputy Secratary(Services),
Delhi Administration,Delhi

3, Chief Secretary,
& Delhi administration,Delhi,

Cmram:- Hon'ble Mr. 3,5,3ekhan, Vice Chairman
Hon'ble Mr, P,C,Jain, Administrative Mamber,

Presants Mr, A4.5.Grewal,counsel for the applicant,
fre [Mel.Vermaycounsel for the resapgndsnts,

B oS SEKHO NS

™, Applicant, whe was serving as L.D.C, in the office
of, Deputy Commissisner Dmihi, has preferred the instant
Applicatien undsr Section 19 of the agministrative Tribunals

Act,1965, seeking the following reliefs g-

(i) He be dsemed te have been prometed with sffect
from the date his naxt junisr was prometed te the pest of
UD.Co ie.2, Grade=JII1 Ministel‘ial szt or in the

3

alternative with sffect from 22~10=71;

E7 (ii) applicant be granted full pay and allawances from the

\/L\\ ' dz=te of premotisn till he was promoted errghegusly
We&ofo 24,4,7%3 and

oD

(iiiy He be doclared to have besn promgted as Haad‘CIark
Grade~II post with effect frem the date his juniers

wero 8p promoted l.e. w.e.f, February,1890,
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2, ' Subsequant'ta the filing of the Applicétian, applicant
has been, granted prefarma prometion as UDC on regular basis
with sffect frem 22nd Octeber,1971., He was granted this prometiasn
vide order dated 28th November,1990(Copy annexure A=1), In the
order of promation, it has heen,inter-alia, racited that the
proferma promstion will'entitle the épplicant fer fixatien of his
pay ngtlonally as _per hormal rules ané that ne arrears will be
dyabLﬂ tao hlm for the peried he dld net work an ths pest ef
Grade-III(OC). 1In vieu of the aforesaid ordar, the:Application

insefar as it seeks reliesf (i) above, has been rendered

- infructusus.

3e In fégard to rplia?'iii) above, the Learned counsel
for the applicant stated during the csurse 'gf arguments

that applicant'shall Fiie a fresh apﬁlicatiun for dlaiming

the arrears ef pay and allowances and that he bea granted liberty

te file the same,

)

bq ~ In regard te relief (111), it has been stated in the
counter that the applicant shall be censideres- for prometion
‘to Grade-II bsst(Haaﬁ Clerk) as seoh as the stay gfanted 59 the
Tribunal in DA 910/850 titled K;K.Kapmsr & others vs, Dalhi

'

A inistration is vacated.

S, In the circumstsnBes, the appropriate oreder to be made
and which we hereby make-is that the respondents shzll censider

and in accerdance with law °
the case of the applicant gn the basis sf relevant racaqufqr
premetisn tg Grade~II pest(Head Clark) within twe mentlsaf the
vacatlon of the stay order granted in 0OA 910/90. The appliéanu.
shall ba at liberty to Flle a fresh Application fer claiming arrears
ot pa/ and allowances fgr the perlad cammencing from 22=10=-71,

The Application is e¢ispssed of on tha abeve terms, In the

circumstances, we make no erder as to cests,
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